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~ Cat,(-)n i q, in forn, 	11-10.4 Present 	The Hon'ble Mr Justice D.N. 
chowdhury, Vice-chairman 

	

~'Oed v:de 	 The Hon'ble Mr K.K.Sharma, 
Administrative Member. 

S de 
B ri) 	 The controversy raised in this 

ate 	 application is basically a claim to 

be appointed on compassionate ground 
Over, 	

on the death of the father of the 

applicant. According to the applicant 

S~-Ve~\ 

v N 	 if respondent No.4 Sri Ashok Kr-Sarkar, 
l\, 	-- is appointed on compassionate ground 

in that case perhaps he may not look 

after the members of the family-These 

are the matters to be taken care of 

by the administration and in fact the 

letter dated 22.6.2000 sent by the 

office of the DRM(P), Lumding clearly 

lindicated that the department is_.  

aware of the fact and asked for c onsent 

lof all the family members proposing 

the name of a candidate and also an 

undertaking backed by an affidavit 

A to support the members of the family. 

I ) Heard Mr M.Dutta,learned counsel 



In 
	

O-A. 407/2001 

for the applicant and also PW .S.Sarma 

learned counsel appearing on behalf 

.of Mr B.K.Sharma,Railw ay standing 

-counsel. 

For the f 0'regoing reasons we are 

not inclined to interfere in the 

matter. it will however be open to 

the applicant to take up the matter 
kAI2 with the appropriate authority as 

per law. 

S  ~ubject to the observations made 

above, the application thus stands 

dismissed. No "order . as .  to 	os ts 

Mer~ber 	 Vic-e-Chairman 

P9 
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IN  THE  CENTRAL  ADMINISTRATIVE  TRjBUNALj_:QUNAHATI..BEHC 

O.A, -  o_Ao -4'1  20QI 
BETWEEN 

Shri Vajan Sarkar, 
SIO Late Arun Chandra Sarkar, 
Railway Station Road, Tarapur, 
P.O. Silchar-3, District Cachar, 
Pin-788003. 

Z 

V 

U. 

j 

... Applicant 

Union of India, through the General 
Manager, N.F. Railway, 	Maligaon, 
Guwahati-11. 

The General Manager 	(P), 	M.P. 
Railway, Maligaon, Guwahati-11. 

The Divisional Railway Manager (P), 
N.F. Railway, Lumding. 

Shri Ashok Xr. Sarkar, 
SIO Late Arun Ch. Sarkar, 
Panisagar Railway Colony, 
P.O. Panisagar, District Tripura (N). 

DETAILS OF APPLICATION 

1~ 

The instant application under Section 19 of the 

Administrative Tribunals Act, 1985 has been made 

seeking compassionate appointment of the Applicant in a 

Grade-IV post following the death of his father and 

also on the apprehension based on information from 

reliable source, that the Respondent authorities are 

going to appoint the Respondent No. 4 on compassionate 

ground in a Grade IV post in place of the deceased 

father of -the Applicant and the Respondent No. 4 Late 

Arun Chandra Sarkar. The Respondent No. 4 is already 
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employed and lives separately with his wife and 

children and as such, he will not look after the 

Applicant, an unemployed youth and their unmarried 

sister, who resides with the Applicant. 

JURISDICTION-91 THEIRIBUNAL : 

The applicant declares that the subject matter of 

the instant application for which he wants redressal 

is well within the jurisdiction of the Hon'ble 

Tribunal. 

LIMITATION 

The applicant further declares that 	th 

application is not barred by limitation. 

FACTS-OF THE CASE.- 

4.1 That the Applicant is a citizen of India. He is 

an unemployed youth and has a sister who is dependent 

on him. 

4.2 That the Applicant's father Late Arun Chandra 

Sarkar was working as porter in Panisagar when he died 

in harness on 28.3.2000. 

4.3 That Late Arun Chandra Sarkar on his death left 

behind him his five sons and a daughter who are viz. : 

Shri Ashok Xr. Sarkar, Shri Vajan Sarkar, Shri Saian 

Sarkar, Shri Madhusudhan Sarkar, Shri Subbash Ch. 

Sarkar and Smti. Purnima Sarkar with the mother of the 

Applicant having predeceased his father. 

4.4 That apart from the Applicant and his sister all 

the brothers of the Applicant are employed. the 

Applicant has completed his Higher Secondary. 
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Shri Ashok Xr. Sarkari the eldest brother of the 

Applicant who is also the Respondent No. 4 in this 

petition is presently working in B.R.T.F. (GREF) under 

the Central Government on a work cha.rged/casual basis. 

He lives separately with his wife and children and he 

virtually severed all connection with his brothers and 

sister. 

Shri Sajan Sarkar, the - immediate younger brother 

of the Applicant runs a petty business at Badarpur and 

resides there with his family, somehow making their 

both ends meet. 

Shri Madhusudhan Sarkar works in the Border 

Security Force and is posted in Rajasthan. 

Shri Subhash Ch. Sarkar, the youngest brother of 

the Applicant also working at BRTF (GREF) and resides 

at Panisagar. 

Smt. Purnima Sarkar is the sister of the Applicant 

and is unmarried. She is dependent on the Applicant. 

Thus the . Applicant as well as Smt.Purnima are the 

only persons in the family of the deceased Government 

servant who have been put to grave financial 

difficulties because of the death of the bread winner. 

4.5 That 	following the death of the Applicant*s 

father, the Applicant*s eldest brother Shri Ashok Kr. 

Sarkar, the Respondent No. 4 applied for appointment in 

the Railways on compassionate ground. 
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4.6 That the Applicant and his brothers and sister 

except the Respondent No. 4 made an application before 

the Respondent No. 3 praying for appointment of the 

Applicant on compassionate ground, in place of their 

deceased father so that the Applicant and his sister 

could sustain themselves following the death of their 

father who was their sole bread winner, The said 

application was forwarded through proper channel to the 

Respondent No. 3 on 6.5.2000. 

A copy of the application Is annexed as ANNEXURE- 

4.7 That the Respondent No. 3, by a letter dated 

22.6.2000 informed the Applicant that since the 

Respondent No. 4 had already applied for appointment on 

compassionate ground and since it Is only possible to 

make one appointment, the other members should, by- an 

affidavit, propose the name of the person who is to be 

appointed on compassionate ground, due to the death of 

the father of the Applicant. 

Acopy of the letter dated 22.6.2000 is annexed as 

ANNEXURE-72. 

4.8 That 	all the brothers and sister of the 

Applicant, except for the Respondent No. 4', by an 

affidavit, proposed the name of the Applicant for 

compassionate appointment in place of their deceased 

father. The Applicant also stated that except for the 

Applicant and his sister, all the brothers: of the 

Applicant are employed. The said affidavit was sent to 

the authorities so that the Applicant could be 

appointed. , 
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A copy of the affidavit dated 28.6.2000 is annexed 

as ANNEXURE-3. 

 

4.9 That the Applicant and two of his brothers and 

sister also made at application on 2.8.2001 to the 

Respondent No. 3 for payment of the dues of their 

deceased father after coming to know that an amount of 

Rs.46,170/- had already been paid to their eldest 

brother as part payment of the dues of their deceased 

father, which the Applicant*s eldest brother had fully 

retained without sharing the same with his brothers and 

sister. 

A copy of the letter dated 2.8.2001 is annexed as 

ANNEXUR-E-A. 

4.10 That inspite of the submission of affidavit by 

the younger brothers and sister proposing the name of 

the Applicant for appointment on compassionate grovnd, 

the Railway authorities are contemplating to appoint 

the Respondent No. 4 on compassionate ground in place 

of their deceased father. The Applicant feeling 

apprehensive made an application before the Respondent 

No. 3 on 2.8.2001 not to appoint the Respondent No. 4 

i.e. Ashok Kr. Sarkar, as be bad started living 

separately and had virtually severed the relation with 

his other brothers and sister. 

A copy of the application dated 2.8.2001 is 

annexed as ANNEXURE-5. 

4.11 That the Applicant states that appointments on 

compassionate ground are made to an eligible dependent 



family member of a Railway employee dying in harness, 

to save the family from distress and therefore it is 

incumbent on part of the compassionate appointee to 

look after the dependent family members. In the instant 

case, the Respondent No. 4 has severed his relation 

with the Applicant and their unmarried sister and as 

such, he will not look after them. Further the 

Respondent No. 4 is employed whereas the Applicant and 

his sister are unemployed and are in great distress in 

view of their precarious financial condition. 

A copy of the Railway Board's letter dated 

22.8.2000 is annexed as ANNEXURE=I. 

4.12 That in the event the Respondent No. 4 is 

appointed, the Applicant and his sister who were 

particularly dependent on their sole bread winner i.e. 

their father will suffer irreparable loss and injury-

In fact, the Applicant and his sister are facing a lot 

of hardship as both of them have no source of income, 

although presently the Applicant has been running an 

autorickshaw. On the other hand, the Respondent No. 4 

and other brothers of the Applicant are employed and 

except for the Respondent No. 4 had supported the 

appointment of -the Applicant. Under the eircuamtnaces, 

the delay in appointment of the Applicant and the move 

to appoint the Respondent No. 4 have put the Applicant 

and his sister in great distress and hardship. 

5. GROUND EOR RELIEF WITH LEGAL P-R-O-VISIONS  _: 

5.1 For -that the Applicant in an unemployed youth 

having a dependent sister to look after and being 
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qualified to be appointed on compassionate ground 

following the death of their father, is eligible to be 

appointed on compassionate ground, 

5.2 For that the Respondent No. 4 is already employed 

and has severed his relations with the Applicant and 

his sister and is not going to look after the Applicant 

and his sister who were dependent on their father*s 

income and that same having exhausted, they are 

virtually facing starvation. Further -the Applicant's 

other brothers and sister have supported the claim of 

the Applicant and as such, the Applicant and not the 

Respondent No. 4 is entitled to be appointed on 

compassionate ground. 

5.3 For that the guidelines of the authorities make 

it incumbent for the compassionate appointee to look 

after the other dependent family members of the 

deceased employee and since the Respondent No. 4 has 

severed all his relations with the Applicant a-ad his 

sister, he will not look after them in case he is 

appointed. On the other hand, if the Applicant is 

appointed, both he and his sister would be able to 

maintain themselves. 

5.4 For that the other brothers and sister of the 

Applicant, except for the Respondent No. 4 have 

supported the claim of the Applicant through an 

affidavit and under these circusmtnaces, the delay in 

appointment of the Applicant and the move to appoint 

the Respondent No. 4 by the authorities will not only 

defeat the purpose of the compassionate appointment, 
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but will put the survival of the Applicant and his 

unmarried sister at stake. 

5,5 For that if the Respondent No. 4 is appointed 

instead of the Applicant, it would be against the 

policy of the authorities laid down for making 

compassionate appointment. 

That the Applicant has made applications and 

representation before ­w~~ the authorities, but 

nothing concrete had come about. 

7.. MATT_RRS  NOT  PREVIOUSLY  FILEp_ .OgpjMjG gZFORE ANy 
OTHER  COURT : 

The Applicant further declares that he, has not 

filed any application, Writ pet ition or suit regarding 

the matter in respect of which this application has 

been made before any Court or any other authority or 

any other Bench of the Tribunal nor any such 

application, Writ petition or suit is pending before 

any of them. 

8. RELIEFS  9OUGHT  FOR 

On the facts, circumstances and premises 

aforesaid, the applicant prays for the following 

reliefs 

Direct the authorities to appoint the Applicant in 

a Grade-IV or Grade-III Post on compassionate 

ground in place of the deceased father late Arun 

Ch. Sarkar. 

Direct the Respondent authorities not to appoint 

the Respondent No. 4 on compassionate ground. 
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Direct the authorities to pay the remaining final 

settlement dues to the Applicant and his sister. 

Pass any other order or orders to which the 

applicant is entitled under the facts and 

circumstances of the case and as may be deemed fit 

and proper by this Hon'ble Tribunal. 

9. -INTERIM 0,RD-RR PRAYED-FOR 

Pending disposal of the application, Your 

Lordships maybe pleased to direct the authorities not 

to appoint the Respondent No. 4 on compassionate 

ground. 

10 . 	...... 

The application Is filed through an Advocate. 

PARTICULARS OF THE j,PQ, 

(I) 	I.P.O. No. 

Ui) Date 

(iii) Payable at : Guwabati. 

LIST OF, ENCLOSURES : 

As stated in the Index. 

Ver if ication ............. 



N 

- 10 - 

VAAIA5AEMKWMM-W!Wj 

1, Shri VaJan Sarkar, aged about 31 years, son of 

Late Arun Chandra Sarkar, resident of Railway Station 

Road, Tarapur, P.O. Silchar, District Cachar, do hereby 

solemnly affirms and verify that the statements made in 

the accompanying application in paragraphs 4.1 to 4.12 

are true to my knowledge and the rest are my humble 

submissions before this Hon'ble Tribunal. I have not 

suppressed any material fact. 

And I sign this verification on this the _6 th day 

of October 2001 at Guwahati. 
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TO s  

The DiViSiOnal Railway Hanragar(P), 
-Aal way Lumdingo - 

(Through Proper Channel), 

Subs- Yrayer for appointment on compassionate Ground, 

Respected Bir o  

We# the undersigned, SOW & daughter of Late 
Sri Arun Chandra S arkar e  Ex-P orter/lPanis agar have decided 

for appointment an cOMPassionate ground of Sri Vajan Sarhar #  
Second Son of our Late father who expired on 28th March/ 
2000, while on duty. 

The heirs of our Late fathor with biodata ok 
each are as follows. 

Shri,Ashok KroZarkar e  our eldest brother who is 
working under ORTF(GREF)/42nd at Dharmanagar.residing 
at Panisagar with his fwnily, 

Shri Vajan Sarkar, Second brother is unemployed 
and residing at Silchar with our only youngest and Un-
married Sister 14iss'Purnima Sarkar. 

(3 	Shri SanJan &arkar o  the third noxt, is runnIng n 
small businous at Bodarpur anQ residing with his family 

at the same placee 

Shri Madhu Sudhan Barker *  our 46--rAh brother ia 
working under BSY at'Rajasthan. 

Shri Subhash Chandri s Sarkar, the aifth. brother io 
working under iMTV-(GRBP) 42nd Dharmanagar.Vanis agar. 

BmtePurnima Sarkarp the youngest and our only 
sister to unaarried and is residing with our secqnd 

Vaj&zv--&ar.Xar at -Silchar. *  

Our mother Late Parul Rani -Sarkar,alrerady ezpircd 
on 16*1*1996. 	 6 

Wwontd e *Y * - 2) 

r 



— I I.—  

(2) 
	 IV 

Under the above*circumstances, we the undersigned 
signatories brothers & sister do hereby agree to request 

your 40jaourto make appointment to our second brother 
Shri Vajan Sarkar.being unemployed #  on compassionate 
ground in the Class -.III category post, His educational 
qualification is being H.S e  Passed, 

Furt7hery  we hereby undertake to bestow tho ponsionary 
benefit to our unmarried sister MissePurnima Sarkare The 

other dues will,be distributed equally among all the heirs 
of our Late father* 

In this respect o  we fervently request your honour 
to take 

' 
a compassionate view in terms of our foregoing 

consensus at your kind and earliest disposal & for which 
act of your kind action we shall be highly obliged. 

Yours faithfullyo  

( I ) 110-i am /Z Al 
' Z" K~ - - 

(2) 
42'5y~' 

(3) 

S 	
4 

'ied 
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Office of the 
DRM(P), Lumding 

No. E/227/LM/Comp(W)/B.S. 	 Dtd. 22.6.2000 

To 
Shri BhaJan Sarkar, 
SIO Late Arun Ch. Sarkar, Ex. Porter/Panisagar, 
C/) Coaching Clerk incharge, N.F.Rly., 
Panisagar,Dist-Tripura (North) Pin 799260 

Sub Apptt on comp. ground. 

Ref Joint application dtd. 06.5,2000 

In connection with the above, it is informed that 

your elder brother Shri Ashok Kr. Sarkar has applied 

for his own appointment on comp. ground on account of 

death 	of 	father 	Late 	Arun 	Ch. 	Sarkar, 

Ex.Porter/Panisagar on 28.3.2000 while in service. 

Since one appointment on comp. ground is 

admissible against one death, you are advised to submit 

an affidavit to this office early with consent of all 

other family members including your elder brother Shri 

Ashok Kr. Sarkar proposing the name of the candidate 

for appointment who will support the family, to enable 

this office to initiate the case for further action. 

Sd/- 23,6,2000 

For DRM (P)/LMG 

Copy to 	The Convenor, PNM, NFREU/LMG Divn., Camp 
at Silchar for information in reference to 
his letter No. EU/KDG/Commp/Conve/2X dt. 
3.6.2000. 

For DRM (P)/LMQ 

-jKftested 

I . 	P 
Wimiry MAU 

Advocate 
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1>1  

Quab - 	 A F F-- I D A  V  I T 
. . .......... 

We, 	Sri Ashok Kuf.,iar Sarkar ) .,aged ;abo' ut 	33 Y c a rls 	A 
Bhajan Sarkar t  agcd about 	30  y ea rs 	3) Sri,Sanjan 

(2) "kiri 
Sarkar, a ged' Q3 	about - 28. y;Iaj-,- p  adflus udhan Sarkar, aged a b:) U. t-- 
26 y ea r-,, 	5 Sri SUbhash Chandra Sarkar 	aged about 	2 5 y ea r-,  
(6) 	Purmima Sarkar, 

	

ged about -' 18 -vearc- , the sons` and 	Rv 
daughter of Late Arun Chundra Sarkar y  Export(._--r~ Paninna ~~-,jr, 
re-cident of Tarapur p  Silchar- 3, F;.s. Silchar, Dist. Cachar, 
Acsam,* .  by f a,  i,.t . h' - Hin.',LI', by datton ,:~Iity - , Indianp do hereby 
-Olomnly affirm on oath & declare ac folloigc, 

c" 

1 . ' 

	
Thatv 

addreas. 

2 0  Tha t 
ar 'It pres on tin SL 

42nd at Dharmanagar 

at pres en t 
- wc- Eire rEsiding at our afo'resaid 

a .. oung our brotherc./cic-ter Sri Achok Kr. 
g vlorktng'uncler Contral Govt. under olcj.v 
and residing ' at Panisaj~ar with hi3 fai.rdly. 

3. .2nd, brothcr 	ir., 	unc,,, jpl,-)yc.r.' ar), ~j silci.)aj- With -only' youngc-ot W, unmarrir.e, 	!14c.t C 	cs: 
Purnima Sarkar. 

4, 
v 	Sri 5,,i,.n,,jan 	the third 	brothr:., r- 	12 

runii-ing a 	bu:_- J.nc.c 	it c rpsidinf- cit r-).adarpur with hic, 
Y . 

Tha t, v;a(:i,.jusu(4han 	Sarkar,  w,?, 	our. 	fouith 	u ro tr i ~z i 
ic- Workirtg under t: SF dnd at pr t 	ta juL. 	(under 

cot', tcl, 	p 	2. 



VA  4*0, 

I 	

~_ I S: — 	 hi, 
VIA 

- 2 - 

6, 	 That, Sri Subhash Chandra Sarkar t  our fifth 
brother is working under BRTF (mF_,F) 42nd, Dharmanagar 
residing at ~ Panisagar -under Central Gn-vt_ P 

That, Mj2c.. Purnima Sarkar our youn 1jes t ' unmavri 
s12ter at presepting re-siding at Silchar with our 2nd unemplo '. .41 YK 
brother Sri Dhij'an 3'arkar. 

 That p  our Inother late Parul Rani 'Sarkar I  already 
expired on 16-1-1998 (death c,~.- ntificute 

90 	 That o  under above c'ircuuj::tancc-3 9  we the under- 
signed signatories brothers/sis

.ter do hereby agree to requect 
to Make app(5intmpnt -to our 2nd brother Sri Bhijan Sarkar brin 
um.-mPloyed, Or' colopen-sation grround in the class-iji cat!7-.Cory 
Po:3 tp his qualification 'is H.S. passed, at present he May be 
appointed as cla ~os-IV category, to meet his econornical hard-
Shj-p for survival. 

atc -nent5 made above arr 	' to the bec-t The..Gt, -i 	 . tru.e 
of' , our Imowledge and belief and we put our signature in this 

-affidavit on this 'the 	une 2000 be.fore Magistrate at 
Silchar court. 

Deponents. 
Identified by me, 

q A/, 

Advocate, Silchar, 

,& d 

VC1j (A 	 4A 

3 J'_tA_dA_._ 	/S 
I 
 ~~Pwc 

1P) %A rr--T-L. ,  T",O~ 	 tT 

Sworn be re m 

Maj..,,-jc,trute Silc~i--Ir. 
tt, Downst ba"UMS 1.6 

9MM 
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ANN EX U E 

From 
Shri-Vajan 13arker (& other familY members of 

late uran Chandra Sarkar, 
vx porter/penisagar) 

Railvay Colony, Tarapur, 
F oo, qijchar ~786003 

TO 
The DiVisiOUal Railway Manager 
Lumding* NF* RailvaY 

Sub I.Claim for PaYment Of PVOPOrtiOna" 
Share against settlenmnt du@ 8  Of 
Late Arvn Chandra Sarkar, 
sx  Porter panisagar  - 

Sir #  
1 ,)70 it has come  to our Jcnovledge that an amvAUt of 	/to 

as part PaYment against settlemat dues Of TAta Ar*n Cho 

Sarkar, our f ather, has been paid directly to Ashok Xr. 

Sarker our older brothar vho personally retained the 

0 tot al amount'and.has n ot disbursed our sharn though ve 

are also co-sharer of the said amouRt- 

lie therefore submit Our claim before your honour 

to arrange payment of our claim directly to us at an 

early date as we are , now pnnsing our dayp almost. in 

starvation,. 

Hope  to got your early action on the subject.. 

With thanlcs* 

Yours faithfully, 

0

" 

1 7.  K 

2 . 

41, 
'kA Dated #  Silcher y  

2nd August 2ool 

f-Ittu, 4 f r~d 

t "' ~t 



rrom 
Nnj'an GEDekar (a n~ C. 0 tb e f a Mi 	Ma mbe r s o f 

A T.xte Xrun.. Choadrn Sarkar, 
Rn reorteil"/I?an is agar 

P'fpo.'31.10har 	790003. 

TO 
The DiTlSiOnal Rail'may HAnofJor 
Lurid-tripe K.F. Rairway 

Sub s ;Prayer for appointment m oorVaSsion ate-
groUnd In RL~IIUZV for Vajna Sarkar 

Ref 	"r Joint letter dt, 6.5.2K . 
forweraed by CC I/C / ftnisager 

Sir, 

As per our vrittoR C0 ~0qint forappointment of our 
2nd senior unemployed brolthar vf,, Jcn Barker Vide our jetter 
urlder reference, cor said brother applied for appointm2nt 
On COMPUSSion-ato ground ina Rdilw-eq Fftg-r obsc4 I 	 _rving 	a.11. 

nCCQ8 ,58r7 ill Such case. 

Q) 	Considering all. 	wre. han' turn dowft thf-~ Claim 
O'f our sealormost brotijer qs?i A!11jok xr. sarlmr as he is 
MOt R MOMbOr WE J01Mt Rindlkl 	Of OUM fStb-OV. 	DUG- 	to 
a If f a ran co, o f opinloya with c= fathOr YAte.AscU.n ChWdrEk 
SeVIMOo QUE gaid brother 	stnco death of oar fatlie'r- 
residing vith his wife, aud Children in soparate mass ana 
separate property and onj,y 	 hi.s wife & c1lildrp, 
Vit- h I"Is 	LROOMS aM 	Sri' 6mP1-0.-,f9.8 of FIRT? 	(Gref) 	/ 442 na-,, 

From reliable source now it litia co" t~o our ]~Zovj.q 
that de'spite of our Joint P;rayelr for vppointwri ~~at on 
CompaSSionatO grOU 91d, -to Var, fuhntoxm.osti member of yrosent, 
family# 

' 
Sri Vaijan Sar!"tr, 4process tgt office, is going era ,  4.0 

appoiyat,Sri Ashok xr'-Sark)Pr ~?ho lies kilrealy quited this ,  
fGmilY Of ­LOtS. Arun Chandta Sarkar'. 

Under the above circqmnstances, if the said iaform-!-~;tlon 
be correct ,, *49 vouje,, fervant ~ y roquest you nort to engage 
Sri Ashok Mr. Sarkar on CORAre;a~~ 19 ion alte ground v'1-10 ban quilced 
this familly durin(I oux".  M:UtT.4:1 ~20 Position, oa-art'-d'se it would 
be an injustice for us 	 On 

HOPQ 11P 9Gt your. 	coope'r-ptior" in 

AS Our 4th brOthsv 4 S  Out of stoion his 3$.( .Y,r, a tz ",I;,  si 
could - not be takknA hare in 	latter, . . 

Yours 

rjo 	
1z ,  VZ 0"f)_ 

_I(C ~l L 

3 	 OM7 

Dnt ,3d, Silcl-iar 
Tho 24ad Augizat 2001 C  

I 
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ANNEXURS-6 

Railway Board's letter No. E(NG)-II/99RC-1/Genl./19 
dt. - 22.08.2000. 

The object of the scheme of providing appointment 

on compassionate grounds to an eligible dependent 

family member of a Railway employee, who dies in 

harness or is retired on being totally medically 

incapacitated, is to relieve the dependent family 

members from financial distress caused by the-death. It 

is, therefore, incumbent on the part of a person 

appointed on compassionate grounds to look after the 

other family members who were wholly dependent on the 

ex-employee for their sustenance. 

:A 
	 Cases have come to the notice of -the Board where a 

ward of an ex-Railway employee, appointed on 

compassionate ground, had discontinued looking after 

the widowed mother and the other dependent 

brothers/sisters. It has, therefore, been decided that 

any person being considered for appointment on 

compassionate ground, should give an undertaking in 

writing that he/she will maintain properly the other 

family members who have been dependent on the Railway 

employee and in case it is proved subsequently that the 

family members are being neglected or are not being 

properly maintained by him/her, his/her appointment 

maybe terminated forthwith. For this purpose, the 

details of the dependent family members maybe obtained 

and kept on record at the time the request for 

compassionate appointment is made. 

Z-tftesW,~;' 
I JA 


